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uniformity and continuity in the wol-
lection of hydrological and other data.

21. Contour surveys and maps of flood
prone basins should be prepared im-
mediately.

22. Modern techniques should also be
used fcr collecting hydrological and
meteorological date, for floods plain
mapping and for flood forecasting.

13,14 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI BHISHMA
NARAIN SINGH): With your per-
mission, Sir, I rise to announce the
Government business for the next
week commencing 25th March, 1980
which consists of:

(i) Discussion on the resolutions
seeking approval of the Proclama-
tion issued im respect of the States
of Bihar, Gujarat, Madhya Pradesh,
Maharashtra, Orissa, Punjab, Rajas-
than, Tamil Nadu and Uttar Pra-
desh;

(ii) Discussion on the motion re-
garding rise in prices of essential
commodities;

(iti) Discussion on the motion re-
garding the incidence of rape on
women;

(iv) Discussion on the motion re-
garding the Report of Justice C. A.
Vaidialingam of his inquiry into
the allegations against the family
members of the former Prime Mi-
nister, Shri Morarji Desai and the
family members of the former Home
Minijster, Shri Charan Singh; and

(v) Further discussion on the 20th
Report of the Union Public Service
Commission.

PROF. MADHU DANDAVATE
(Rajapur): With your permisgion,
Sir, I am suggesting the inclusion of
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the following items for discussion and
statement by the Government. You
may recall that during the last Bud-
get Session in the West Bengal As-
sembly, the Finance Minister had
made a proposal for setting up a bank
of their own in West Bengal. It is
learnt that the Central Government is
oppesed to this proposal of West Ben-
gal setting up its own bank un the
ground that the financial transactions
are likely to be partisan. This is high-
ly derogatory to the autonomy of
the financial powers of the State and
I hope and trust that the Govern-
ment wili come forward with a cate-
gorica) statement dispelling the doubts
in the minds of people of West Ben-
gal regarding thig particular en-
crcachment of their financial powers,

There 1s a reported directive from
the Union Law Ministry to the Elec-
tion Commission that the notifica-
tion for the election to the Rajya
Sabha from  the Delhi Metropolitan
Ccurncil should be stopped. It is indi-
cative of the fact that they are like-
ly to ditsolve the Delhi Metropolitan
Counci® and that they are afraid
that in the Council, because the Janata
Party is in absolute majority, probab-
ly, the ruling party will not g:t ade-
quate representation in the Rajya
Sabba, which is very much needed
by them and fherefore, these two
aspects must be clarified in the
House.

Thircly, just now the Prime Minis-
ter kas made a statement regarding
the economic blockade, She has ex-
rressed her opposition to any such
activities that will actually increase
the tension in that region. Inspite of
this, all these newspapers have mdi-
cated that already a blockade has
started, There was a 3-hour demons-
tration and an attempted blockade, If
these things continue, in that cage, it
will mean that the ruling party itself
is engineering a civil war in the coun-
try with the connivance of top offi-
ciala. Therefore. I hope, there will
be some time allocated for a discussion
on the ©Prime Minister’s statement
which was, unfortunately, made with-~
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out submitting a copy of the state-
ment to the Speaker ag required um-
der the Rules of Procedure.

sitrat St dyad (ad wuT wew)
JATEAH WEITY, AL FT AFHT AT JlEATH v

qfew #AET WWH T FAY IATY ATA ATIRY
IffT sE F LA FH AN gET | wW
& grz wfgen zo@ar afafa, ard <ar afqfa
&Y FwmAl T e fawa ®WY w9d g F
faar =T Ig ¥ 98 o® Afew  fee o
TO Afrgw | K ag wEgw Agn E fr
gfawe ot T3 qF, 1971 ¥H &9
fq fasesr smvaTe 7dr &1 ag O
faemer wawd & AT ag, ¥ e A AR
QT 1 AL §1 FifEafas wTeed
RATAT ATA-—FF IHTT &7 Gl * ¥ 7ra ¢ |
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Th qrq £ q19 A7 gfew & ag ¥ af@re
& wEE A w@r g afew oY Wt F@
§, feelt =Y 5omd & ar w9 w9 Ty 7Y T
A FA F fag Ao v @ E sy A A
gfq geam W 21 ww & fawme
g wr§ e W gfew & 9@ s g
#2Y gw IaTEIW AT ATEET g o w15
faa qz® fewly ¥ oigHt OV F ox whag
st v gfew & gre T 9qr Afwa
I & o Wi FaRT A #r o«
TRia Fgr fs wwdr Q¥ & W< wf iy
Y THTY ¥ 3 AT AgH AT Ux w@ ¥ foray
T qT AT ATEr A I F  GRT
WA, gOE q, 991 fear | 3w ww
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SHRI N, K. SHAJWALKAR (Gwa-
lior): Mr. Deputy-Speaker, Sir, I
want to  submit that the following
item may be included for discussicn
during the next week. 1t is a very
serious matter. There was an unprece-
dented ghastly attack made by the
Madhya Pradesh police and the
Home-gurads with lathis and revolv-
ers on the advocates and judges of
the Gwalior High Court Bench on 20th
March, 1980, The explanation which
the porice seem to have given is that,
according to the Police Control Room,
the policemen misbehaved with a
judge mistaking him to be one of the
lawyers involved in a scuffle—as If
the lawyers are free to be beaten.
About a hundred lawyers have been
severely beaten and they have been
seriously injured. Most of them are
admitted in the hospital, The photo-
graphs are here in the newspapers, I
have got a copy of the newspaper
here. There should be a discussion
on this subject because this is a very
serious matter. After ail there is
the judiciary; there is the (High Court
and other courts, These are all prime
functionaries of our democracy. If
something happens in a High Court
like that, I do not know wHat will
happen here if tomorrow somebody
enterg here and starts beating some
members. Therefore, my submission
is that the Government should come
forward with a specific statement on
this matter and it should be discussed
at length. An opportunity should be
given and it shouid be included in the
business for the next week.

MR, DEPUTY-SPEAKER: Mr. Jyo-
tirmoy Bosu and Mr. Ram Vilas Pas-
wan have not given it in writing in
advance. Since they have a request,
ag a special case, I am permitting one
minute each, Mr. Jyotirmoy Bosu. I

hope, you will not raise any contro-
versial issue.

SHRI JYOTIRMOY BOSU (Dia-
mond  Harbour): As far as I
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remember, the hon. Speaker, in his
Wisdom, was good enough to say
that once the Prime Minister makes
a statement on Assam, that can be
taken into consideration in the House
and a debate could be raised, for
the simple reason that—and you with
your political background and wide-
spread knowledge, know about the
muitinational character of the count-
ry-—if we do not nip in the bud this
issue, right now, it will be too late
and we will be sorry, and there will
be no way out, Are we heatling to-
wards a secessionist movement? Are
we going to pay into the hands of
secessionists? In Assam this is hap-
pening and here, Sir, the Prime Mi-
nister says....

MR, DEPUTY-SPEAKER: What is
it you want to be included?

SHRI JYOTIRMOY BOSU: I want
a fulfledged debate on Assam. I
havie given an Adjournment Motion
notice.

MR. DEPUTY-SPEAKER: Now
Shri Paswan,

st Twfasw  crwerw (TSGR
weger St , & qrod qrAA & @ F Fen «Srgar
g aa ¥ g ara § aradra gaem ¥
ggwa g & ag varfagt & o wem w2t @
fx forar qO® ¥ 23 THE W wEA
fear war WX ww & A fwEmeE™
grar war, fggeara wr aredt & sfaeta
¥ o AE Y TTAT WY AGY WEY | AHIX
Y gawY avrzar § ¥ wrfew ) dAwifw
g gug r gWI? wmoArg @gEw
w71 fefordgrg HFaazd & fog aOF
¥ AN AT w@T W@ § ATTA A FAT AY
foategT at«T TaT &, WHWT GIFTT WY A
mefyzar & =T SrfEqQH

et ary Hagwgragm g fv  gheorst
ot wifgarfaal & sax o optadw € &
g wafewumARIIemr & Iady o
acs & wur par 91 fv  wEmeE wtEw
ot dwasr s #wrRAT ¥ foR g ang
X, e Reusw sreEd Wi dgase FrEa
Ffrery & A 1977-78 % & Wk
gg weATwY § Y fer qgd 1§ wiqwy
Famar wrgr g fo fagie &  awan
mme § v gfom ) froae fFa o
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art 3w ﬁmmmeﬂuﬁaw
gt fayr & gfcoraY &Y fa=r oremar

'i..

b SUAALATE AR LU tmrivﬂﬂ
§ =gt wHw (mi) & qar sy aw
fem st st 0§ .

MR. DEPUTY-SPEAKER: You want
that it .should be inciuded? Now
come to the last point. (Interrup-
tiong).

Y emfamiw qeaw ARG Fadr
adTedfedry gf § ¥ wgw & f
¥T T %1 39 q< fedz sy mfgv I

SHRI BHISHMA NARAIN SINGH:
The Hon, Members know that we
have only four working days left and
we have a heavy programme. Only
this much I can say that I wiil inform
my colleagues about these things. I
can bring this to their notice for
necessary action.

13,23 . hrs.

MATTERS UNDER RULE 377

(i) MIGRATION OF NON-ASSAMESE
SPEAKING FAMILIES FROM ASSAM TO
WEST BENGAL

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Mr. Speaker. under
Rule 377 I wish to raise the follow-
ing:

962 families congisting of about
3861 non-Assamese speaking people
affected by the recent riot in Nalbari
and Barpata sub-divisions of Assam
have arrived at Alipurduar Railway
Station in North Bengal during the
last one week. They had been ac-
commodated in eleven Relief Camps
which has been closed down by the
Government of Assam on the 7th
March, Some rehabilitation benefits
have reportedly been offered to those
families but apparently they are
still too nervous to go back to their
original places of residence in Assam.
Actually, some of these families had
gone back to their homes but were



